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Reserved. 

CENI'RAL ADMINIS'fRAT IVE TRIBUNAL, ALLAHABAD BEi'Oi, 

ALLAHABAD. 
• • • 

contempt petition NO. 182 of 2003 

In 

original APplica tion ND. 761 of 1995 

this the ()h ( day of hJ.riw 2004. 
I 

HON1 BLE M."<S. MEERA CHH I BBER, MEl-1BER (J) 
HON' BLE I1R. S.C. CHAUBE, MEMB ER (A) 

1. Rajinder Singh , S/o sri rvtahavir Singh. 

2. purshottam, Sjo sri Padam Singh. 

3. Dhanira m. sjo sri Bhagwanta. 

4. Janak Singh, S/o sri Matoi Ram. 

5 . Ramo1e S/o 5ri Shiv Lal. 

6. umesh Chandra , Sjo sri Ameri Singh. 

7. Ram oeo, sjo Sri Narain Singh. 

a. Bhoori Singh, sjo sri oeoji.. 

9 . Shyam Lal, sjo sri. Rej Pal. 

10. Mohd. Rafiq, S/o sri MOhd. Ghafoor. 

11. 

12. 

Mahendra Singh, Sjo sri Lahrey Lal. 

SUrendra Singh, Sjo sri Bal . Kishan. 

13. Layak Singh, Sjo sri puttoo Rai. 

14. Satya prakash, S/o sri. Rattan Singh. 

15. om prakash, sjo sri t·1ahav1r. 

16. Dhani. Singh, sjo sri Nathi. lal. 

17. GOpa l sjo sri Nihal Singh. 

18 • Ram Bahadur, Sjo sri Ram Prakash. 

19. Satya Prakash, Sjo sri Damodar prasad. 

20. Janak Singh, S/o sri Bha tey. 

• • • Applicants. 

By Advocate a sri S.K. Pandey. 

versus. 

1. sri Madhuresh Kumar, D. R. M., central Railwa y, 

Jhansi. 

___ .__..._,_ ...... ~~-. -·- -.--.. 
• 

• 
• • 

c' 
.:I 

_. 

• 

• 

• 



• 

' •• 

I 

, 

-2-

5ri Amit Saxena, D.R.M. (Commercial), Central 

Railway, Jhansi. 

• • • Res pondant s. 

By Advocate : sri o.c. Saxena. 

Q R p E R 

BY S.C. CHAUBE• MEMBER(A) 

The present contempt petition has been filed against 

the r espondents for wilful and deliberate disobedience of the 

order dated 1 .1.2003 passed by this Tribunal in o.A. no. 

761 of 1995 in re. Rajinder Singh & others vs. union of rndia 

& others. \-tlile deciding the aforesaid O.A., the Tribunal 

gave the following directions, 

" (.1) All the applicants shall be considered for 
regula~isation in their own turn and in case any of 
of the junior h as been so r egularised, the applicants 
who were senior and are considered fit, shall be 
consider ed to h ave b~en r egul arised from the dates 
of regularisation of such juniors. 

(.ii) Meam-Jhile they shall be considered for re-engagemenl 
-t as casual waterman in preference to their juniors.u 

I . 2. ACcording ly, the respondent no.l issued the order 

dated 26.5.2003 rejecting the r epresentation of the petitiQners l 

In the order d a ted 26.5.2003 passed by the r espondent no.l 

in compliance of the judgment dated 1.1.200 3, it has been 

clarified that the policy of the seasonal casual hot \'leather 

waterman ~ introduced by Railway Board was ~bOlished by 

Railway Board vide their order dated 3.2.1992 a nd since then 

no fresh engagement was made. A consolidat ed list of casual 

H. ~v . \fl.M who were on roll at the r e l evant time was prepared~ 
on their total number of working days by Jhansi Divis ion of 

c entral Railway. 'Ihe last person namely sri Yadunath Singh 

having 1765 working days as \1/a terman in o:>mmercial Department, 

was engaged during the year 1992 , 1993 and 1994 . 'lhe applic ants 

~Ee having not more than 1765 working days as HWHH so that 

they are not similarly situated. It was also clarified that 

the v1orking d ays in other then Commercial units of casual 

labour ment ioned in the aforesaid list was not taken 
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for the above te:npor ary enu agement .SLnce the engagemen t was 

for ~~er season ool y~ it was not a r egu l a r absorption 
also 

in Group • D' . The r e s pondent no.l has L clearly mentio ned 

that no junior H . w. hi . !-1 . was engaged temporarily. More-so. 

none has been r egularised/ absorbed in r egular capacity since 

the polic} of the casual HWl'M had a lready b e en abolished. 

3 . we are of ~""le vie"'" that tne l egality or otherwise 

o f b""le orde r contained in the l etter dated 26.5.2003 cannot 

be gone into the contempt j urisdiction. Incase. ap~licants 

' feel aggr 4;8.ved by any part of the order • t~seir r emedy is 

to approach the Tribunal on orig i nal s ide. 

4 . For the afo r e said r easons . the cont empt petition 

is dismis sed. rptices issued to ~""le respondents are hereby 

di su."larg ed. 

lifi:·ffiErt (A) 

GIRI SH/-
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MZ:.'1BER (J) 
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